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ha , theref re, cea ed to be payable. The 
workers have accordingly b com disen-
titled to medical benefit. The mpl 's' 
Slate ] n uranc orporulion an nut 
legally c ntinuc m dical benefit such 
worker. . However, slIch f the workers 
who have re" nmed dllt arc being allowed 
medicnl b n fit from the datc they 
re~llmed duty, after obtaining::l c rtificate 
from the employer regarding re Llmpti n 
of duty. 

(b) and (c) The Govcrnment ha no 
information in the mattcr. However, the 

mployees' State In llrancc Corporation 
continues to meet the 7/8th har e of the 
expenditure on provi . ion of medical care 
within thc over all L'ei I ing of ex pend i t lire 
on medical beT,cfit. 

(d) The matter concern 
Government. 

the State 

Recommenda tion of ~econd Bhag ,'ati 
Committee for comprehensiv(' I('gal 

aid Scheme 

9715. SHRT AJOY AISWA . : Will 
the Mini . ter of AW, JUSTICE ANn 

MPANY AFfAIRS b plca<;ed to 
tate : 

(a) the rec mmendations of the 
second Rhagwa1i Committee for imple-
menting mprehen. ive IfgnJ aid 
scheme ; 

(b) whether Gove IOment have taken 
a ny decision to implement the recommen-
dation ; and 

(c) what steps overnment have 
taken in 111 iii respect ? 

H DEPUTY MINTSTER IN TH . 
M1NIS RY 0 LAW,.IU TJ AND 
COMPANY A AIRS (SHRT G LAM 
NA BI AZA D): (a) t (C) The 1il'. I 

ommitlee conSisting of M r. Justice P.N. 
Bhagwati a Chairman and Mr. .Ju lice 
V.R. Krishna Iyer as Member submitted 
a Rep rt on National Juridic:.Ife on Ihe 
31st August, 1977. The Committee it .. ~lf 
r c gni. ed that varioll studies would 
have to be made bt::fore even 1entative 
finnj ily c uld be reached n many poin IS 
I DQ hen the j su s rai~ d by th~ 

Committee' Rep rt w re con idered in 
depth and ultimately it ':was decided that 
th work of formulating in detail and 
implcn ' n1ing compr hen ive legal id 
scheme . hould be entru ted to a 

ommittee headed by Justice Bha wflti 
himself a""i . ted hy ther m mber. . The 
S cond Bhagwat i Committee known as 

ommittec for Implementing Legal Aid 
Schemes has been set up by the Central 
Government under the Chairman hip of 
Mr. Ju tice Bhagwati, a itting Judge of 
the Supreme ourt , to formulate and to 
imp! ment comprchensive cheme for 
legal aid t the indig nt, by Government 
of India R solution No. 6(19)/80-1.. 
dated the 26th September, 1980. The 
Committee evolved a 'Model cherne', 
for Legal Aid and in accordance 
with the ' Model Scheme' State 
Legal Aid and Advice Boards have 
been s t up in some State and Union 
Territorie" Same State IUnion Terri-
lorie. have legal aid schemes of their 
own. 

The Supreme Court Legal Aid 
Committee under the hairman hip of 
Mr. Justi ce D .A. Dc. ai of the . upreme 
COllrt has been const it uted for giving 
legal aid and advice in case coming 
before the Supreme Court. Grant -in -
aid is given by the Central Government, 
on the recom mendation of the entral 
Committee to the voluntary organi ation 
and the State Lega l Aid and Advice 
Board for specific and approved projects 
and schemes, when requests are 
received . 

Nylon TOftlisfry Facing Ca prolactum Cri is 

97 16 . SI-lRT G.Y. KR[ HNAN : Will 
the Min i<;tcr ('If ENERGY be plea ed t 
. tate : 

(a) whether il i<; a fact that the Nylon 
industry is headin g for a caprolactum 
crisis in the wake of :1 growing unccr-
tHinty over it . imports; 

(b) if so, whcl hcr ft i~ al 0 a fact 
thai Government have not fully paid 
:ltlenti n tov,.lId th ~:r ch!l1lands ; and 

(~) if :-'0, lht: lktail r garding th 
fuelS in t lis r~gard ? 
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THE MINISTER 0 ST A TB IN TH 
DEPARTMENT OF PETROL UM TN 
TH MINISTRY 0 EN ROY (SHRI 
GARGJ SHANKAR MJSHRA) : (a) No, 

il'. The State Trading orporation J, 

arranging for import of caprolactam. 

(b) and (c) Do not a rise . 

Imports of Fertiiizers, Drugs and 
Pha rmaceu tira Is 

9717. SHRT HITTA BASU: Will 
the Mini tel' of HEMICAL AND 

ERTILIZ RS be pleased to state : 

(a) what p rcenlage th imports of 
fertilizer.. drugs and pharmaceuticals 
con titute of the total imports of thl: 
coun try ; 

(b) whether it is at 0 a fact that the 
inrjigenou manufacturing capacity hns 
been well e tClbli . hed in the"c an.:a ; 

(c) what ha. been the gap between 
the tot a) demand and indigenolls supply 
for the la st three con~er lltiv(' y ars 
(year-wi e) : and 

(d) import made (year_wisp.) ? 

THE MiNIST R OF CH MI ALS 
AND FERTILIZ RS (HRT VA ANT 
SATHE) : (a) nrugs and Pharm ceuticals 
constituted )e s than 1.0~/~ and rtilizers 
5.2% of the total imports into the country 
during ] 981-82. 

(b) While substantia l apacity for 
production of ert ili 7cr'l has been 
installed and produ ti n of fertililers ha 
a lso gone up . ignifi ant ly , the level of 
production f ~ rtilizers al pre~e nt is nOI 
adequate to mee t the d mand for fer t i-
lizers in th e cou ntry. 

Indigenou . nroducl ion of btl Ik drug" 
has been howing incrt!<l..;ing I rends. 
The country ha become sc lf-s.ufficienl in 
. everal bulk drugs and in formulations. 
However, in view of mtr duclion of new 
drugs in wor! I mark ' ( and bC(.;ClllS f 
international R , D efforts. t tal elf 
~ufijeiency ill all drugs is not possible, 

(c) In so far as \;rti lizers are con-
erned the gap b tween demand and 

production as given below: 

Vel'll" 

1980-81 

1981-82 

1982-83 

(E timated) 

Gap betwe n demand 
and production 

(in lakh tonne) 
Nitrogen 

-15. 14 

9.15 

.39 

-3.73 

- 3.73 

- 4.40 

Ther is no indigenou ~ production of 
Pow .., h(K). Entire requirements of 
PotH h are, therefore , met from imports. 

Tn so fa r (IS drug ' and pharmaceutical 
arc oncerned, in the case of bulk drugs 
the g:1n in dema nd nd production are 
nl t by way of imp rt s . DUI i 19 . the last 
three y ars I he pl'l dllction and imports of 
bulk drug. were a ... follows: 

- ------
Year Production 

of drugs 
(R s. crore ) 

Imports of 
bulk drugs 

(R . crores) 
--- - - - _. ----------

1980-81 

1981-82 

1982-83 

(E timated) 

240 

289 

325 

87.24 

105.06 

(Figure in respect of import during 
198"' -83 arc not yet available). 

(d) rmpOrl'i of Fl:rti lizer. dming the 
Insl three YI:Hr were a~ f llow ' : 

Year 

191\0-8 1 

19RI -S2 

19 2.H3 

(upt J, nuary '8 ) 

Value IJ1 Rs. crores 

925.22 

716.62 

227.90 




